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Members -of the Gth Lak Sabha or
who continued to remain Members
of the Rajya Sabha were reguiarised
on the condition that they will vacate
the accommodation as and when it
may be required for allotment to a
Minister or for any other purpose of
Government. Some Type VIII houses
occupied by ex-Ministers who are now
M.Ps. are required for allotment to
“Ministers in office” or for other pur-
poses of Government. The ex-Minis-
ters occupying these houses have been
allotted alternative accommodation and
requested to vacate the Type VIII
houses. Ex-Ministers, as Members of
Parliament, are entitled to -allotment
of accommodation, but they are not
legitimately entitled to retain Type-
VIII houses which were allotted to
them in their capacity as Ministers.

(b) The ex-Ministers who continue
to occupy Government accommoda-
tion in their capacity as Members of
Parliament are being charged licence
fee at the rates applicable to the Mem-
bers of Parliament occupying houses
from the General Pool.

(¢) No, Sir.

12.28 hrs.
PAPERS LAID ON THT TABLE

CFRTIFIED ACCOUNTS OF  ALIGARH
MvusLiM UNIVERSITY FOR 1973-74 AND
STATEMENT FOR DELAY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : 1 beg to lay on the Table:—

(1) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Aligarh Muslim Vaiversity
Aligarh for the year 1973-74 together
with the Audit Report thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above docu-
ments.

AGRAHAYANA 14, 1899 (SAKA)
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[Placed in Library. See No, LT—
1254/71.]

REPORT OF COMMITTEE ON DRUn ABUSE
IN INDIA AND A STATEMENT

THE MINISTZR OF PARUxAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): On
behalf of Shri Raj Narain, I beg to
lay on the Table:--

(1) A copy of the Report of the
Committee on Drug abuse in India.

(2) A »atatement (Hindi and
English versions) explaining rea-
sons for not laying simultaneously
the Hindi versions cf the ahove Re-
port.

[Placed in Library. See No. LT—
1255/77]

NOTIFICATIONS UNDER URBAN Lanp
{CrILING AND REGULATION) ACT, 1976
faatn T wam aur gis =i
gAqtE HAEHa § ST WA (o 0w
fewT ) : wWerw wgRw A A Afw
(wfawaw - drr wie fafrgas) wfg-
fraw 1976 =T 46 %1 ITuTU( 3)
¥ gm feafefas wfegeam
(fey 7 w9y aeFewr ) 7Y OF-
oF gfq 9T 9Tw 9T W@AT§ —

(w%) = afn (afgwas @
e fafeawa) (e gmge) fagw,
1977, s1 fg9i% 6 =T, 1977 F
W L aaqd ¥ wfggwar s
aro gio f7o 1049 7 wFIfmA 2z
g FqT UF SATRATHT FTIT |

(g7 7w qfw (AtuFaq qar
o fafrgam) (wraat g faga,
1977, s fg=w 17 faamy, 1977
& W & wwda & omfageer @
aro @o fro 1226.% . wHfua gu
q N TF SATATHF  F9T |

[Placed in Library. See No. LT-1258/
7]



